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police patrolling so as to check infiltrators and 
militant elements.

(b) The enforcement agencies have been instructed 
to maintain the utmost vigil and step up 
enforcement efforts under the provisions contained 
in various Acts.

(c) Training is being imparted to officers to improve 
their effectiveness. Vehicles and communication 
equipments have been strengthened. Reward 
Scheme for the informers and enforcement officers 
is being implemented zealously under the NDPS 
Act.

(d) Field level contact points in all Central and State 
Government enforcement agencies have been 
established to provide inter-agency cooperation in 
enforcement work.

(e) Coordination meetings are being held periodically 
at the Central and State level to review the working 
of enforcement agencies and to exchange 
intelligence on various illegal activities.

Rural Godowns

1718. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the Government have a proposal to 
construct Rural Godowns in every State particularly in the 
poor and backward States during the Ninth Five Year Plan;

(b) if so, the number of such godowns proposed to be 
constructed in different States; and

(c) the fund provision made therefor ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV): (a) 
to (c) Yes, Sir. The Central Government has a Centrally 
Sponsored Scheme to assist the State Governments/UT 
Administrations for construction of small godowns of the 
capacity upto 2000 MTs in interior areas where it is 
necessary to maintain adequate stocks to ensure regular 
supplies under PDS. This scheme is being implemented to 
supplement the resources of State Governments/UT 
Administrations to augment their storage capacity in remote/ 
inaccessible/hilly areas covered in the identified RPDS 
Blocks. The Scheme is proposed to be continued in the 9th 
Five Year Plan. For the Annual Plan 1997-98 an outlay of 
Rs. 12.50 crores has been approved by the Planning 
Commission.

Tenure of Employees of FCI and Super Bazar

1719. SHRI MANGAL RAM PREMI : Will the Minister 
of FOOD be pleased to state :

(a) whether there is any proposal to fix a tenure of 
three years for the employees of the Food Corporation of 
India and Super Bazar in view of the Fifth Pay Panel Report;

(b) if not, the reasons therefor;

(c) the number of employees in the FCI and Super 
Bazar who have been at one assignment for more than 
three years; and

(d) the steps taken/proposed to be taken to rotate 
them ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV): (a) 
to (d) Ministry of Personnel, Public Grievances and Pensions 
have informed that the Fifth Pay Commission have, inter- 
alia, made recommendations in Chapter 25 Section-Ill (Vol. 
I) as regards tenure and transfer policies applicable to posts 
in the Central Government. These recommendations are 
not applicable in the case of Food Corporation of India and 
Super Bazar employees.

Condition of the Jails

1720. SHRI RAMSAGAR : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether the Seventh Finance Commission (1978) 
had observed that a certain minimum standard of upkeep 
of prisoners, improvement in diet and amenities and to 
certain extent, addition to jail capacity are urgently called 
for but even after 19 years there has been practically no 
improvement in the environment and the living conditions of 
prisoners are deplorable;

(b) if so, the reasons for not taking any action to improve 
the condition of the jails; and

(c) the steps proposed to be taken by the Government 
in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(c) The Seventh Finance Commission had observed that ? 
certain minimum standard of upkeep of prisoner* 
improvements in diet and amenities, and to a certain exte 
additions to jail capacity were urgently called for. Thoi 
there is scope to improve environment and living conditic 
in jails, it would not be correct to say that no improvem 
in this regard has been made during the last 19 year

Under Entry 4, List II of the Seventh Schedule he 
Constitution, ‘Prisons’ is a State subject. It is priman., »or 
the State Governments to take steps to improve the 
conditions of jails within their respective jurisdiction. To 
supplement the efforts of the State Governments, the Central 
Government, under the Scheme of Modernisation of Prison 
Administration, has been providing financial assistance 
to the State Governments to improve living conditions 
in prisons. The Finance Commissions have also been 
regularly providing financial assistance to the state
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Governments for the purpose, which has resulted in visible 
improvements in the living conditions in the prisons in the 
country.

Reintroduction of Incentive Scheme for Sugar Mills

1721. SHRI SULTAN SALAHUDDIN OWAISI :
SHRI R. SAMBASIVA RAO :

Will the Minister of FOOD be pleased to state :

(a) whether the Government propose to reintroduce 
the incentive scheme for the sugar mills;

(b) if so, the main features thereof and the manner in 
which it is different from the earlier scheme;

(c) whether the Government will be having some control 
on sugar mills under this scheme;

(d) if so, the details thereof;

(e) the extent to which it is likely to benefit the sugar 
mills and cane growers; and

(f) the time bound programme has been set for issuing 
letters of intent to new sugar milts ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC

DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV): (a) 
and (b) Government have decided to accept the 
recommendations of the Bureau of Industrial Costs & Prices 
to grant incentives in the form of additional quota of free- 
sale sugar in the establishment of new sugar factories and 
expansion projects.

The new Incentive Scheme covers letters of intent 
issued after 31.3.1994. Like earlier scheme, incentives under 
the new Scheme are also in the form of extra free-sale 
quota to new and expansion projects. A statement showing 
the incentive free-sale quota, including the normal free-sale, 
is enclosed.

(c) and (d) The monthly releases of free-sale sugar 
shall be regulated by the Central Government.

(e) The scheme shall improve the feasibility of new 
sugar factories and expansion projects and will also result 
in higher utilisation of sugarcane for sugar production in the 
long run.

(f) No time bound programme can be set for 
issuing letters of intent but on account of simplified 
procedure for licensing processing of application is likely 
to be faster.

Statement

Benefits of Additional Free-Sale Quota Including Normal Free-Sale Quota under New Incentive Scheme

New 

2500 TCD

Expansion 

1250 TCD to 2500 TCD

Expansion 

2500 TCD to 5000 TCD
Year HRA ORA HRA ORA HRA ORA

1. 100 100 85 100 80 90

2. 100 100 85 100 80 90

3. 100 100 85 100 80 90

4. 100 100 85 100 80 90

5. 100 100 85 100 80 90

6. 100

7. 100

8. 100

NOTE :

(i) Ceiling :
50000 MT for HRA & 25000 MT for HRA & 50000 MT for HRA &
44000 MT for ORA 22000 MT for ORA 44000 MT for ORA

with Respect to with Respect to
Excess Production Excess Production

fii) HRA indicates High Recovery Area and ORA indicates Other Recovery Area.


